IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

ok
Q.2.1133/97. Dt.of Decigign 3 12-4-29,
D.Suresh .« Applicant.
Vs
The General Manager,
The India Government Mint,
Mint Compotnd, Saifabad,
Hyderabad. «« Respondent.
i Counsel for the applicant + Mr.M.Ravindra Néth Reddy

"

Counsel for the respondent
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Mr-B-N.shama, Sr.CGSC.

THE HON'BLE SHRI R.RANGARAJTAN : MEMBER (ADMN.)

THE HOM'BLE SHRI B.S.JAI PARAMESHWAR 1
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MEMBER (JUDL.)
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ORAL ORDER (FER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,))

Heard Mr.Gopi Kiran Reddy feor Mr.M.Ravindranath Reddy,
lesrned counsel for the applicant and Mr,Jaccob for Mz;B.N.SharmF,
learned counsel for the respondents, '

24 The applicant was appointed on compassionate ground
Under the regpondent organisation w.e.f., 15-02-93 ,¢ Recorder
A.C.III on Industrial Establishment., It is stated that the
Workmen of the inﬁustrial establishmentzgoverned by the India
Government Mint, Hyderabad standing orders and Hyderabad Mint
{Industrial Workers) promotion Rules, 1965 in respect of their
cervice conditions and promotions respectively. The probation
of the applicant was declared satisfactory by thelgiggz No.2
dated 12-4-94 (Annexure-1} w.e.f., 15-2=-63. Thereafter a
statement showing the number of emplovees considered for
confirmation of the DBPC meéting to be held on 17-7-96 was
circulated by the letter Bated 17-7=66. The name of the
applicant is in the Annexure-C enclosures {Page=-15 to the OA)
ard his gax date of confprmation was recommended as 15-2-94,
However, the DPC by its diary order No.38/dated 30-8-96
(gnnexure-v at Page-!i) had confirmed the applicant w.e.f.,
17=-07-96 in the post of A.C.III,

3. This OA is filed for a declaration that the diary
order No.38 dated 30-8-96 and the departmental promotion
committee (workmen) resolution dated 17-7-96 is illegal and
arbitrary and further geclared that the services of the

applicant are deemed to kaxe be confirmed from his initial

date of appointment i.e., 15-02-93.
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of permanent pcst. It no way disturbs the senjority of the

to
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4. In the CA no specific ground has been menticned for
granting the trelief, However we asked the learned counsel for
the aprlicant a#to why he desires p&-the gate of confirmation
from the date of his joining i.e., 15-02-93 instead of the
date given by the organisation in the impugned letter dated
30-8-96. The applicant is unaware of the reasons for asking

for such directicn.

5. The confirmation is a process by which the temporary/

reqular staff are confirmed on the basis of the availability

emplovees and their promotion is determined on the basis of
the seniority. The senioritv is prepared based on the Jdate of
entry into the cadre or én the basis of the position in the

DPC proceedings. The applicant could not state anywhere that
by confirming him later than the joining affected his promotio
or any cther service benefits. In the absence of any such
submissions there is no need to challenge the confirmation

order issued by the impugned letter dated 30-8-96,

6. The above view of ours i{s €fonfirmed by the respcndentr

themselves in the following para of the reply,. which is

repgoduced belowi=

“Even though non-confirmation immediately éfter
completion of probation in no .way effects his caree
in the Mint, the applicant has chosen to approach
the Hon'ble Central Administretive Tribunal to furth
his interest only in respect of the elections to the
Co-operative Credit Society of Tndia Government Ming
Hyderabad which is a non-governmental organisation.
This matter has already been seized in the forum

where election petition is pending.":
It appears fromwthqhbove extracted portion that the applicant
wants tc use this forum to achieve his ends fior getting elects
in some Credit Society or other extraneous activities of the

department not connected with the service conditions. Hence,
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the applicant wants to take undue advantages of thé forum
for no purpose. This action of the applicant is contemnable
and for this act the applicant has to pay for it. Hence, we
feel that an amount of R, 1000/~ has to be praid by the applicant
to the Secretary, A.P.Legal Aid Committee, High Court Campus,
Hygh Court, Hvderabad, A.ﬁ., within a period of one month from
the date of receipt of a copy of this order.
7. The OA is dismissed. The applicant has to pay an
amount of Rs,1000/~ to the Secretary, A.P.Legal 2id Committee,
Hioh Court Campus, High Court, Hyderabad, A.P,, within a

period of one month from the date of receipt of a copy of
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this juégement.
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MEMBER ( ADMN. )

Dated ¢ The 12th April, 1929.
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